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PRI BY, A &1 S AT H AT A W el Bl TR R &A1, el e, 2
Tael § AT dRT BT UG BRI & AR 57 UAGGRT SH—HAERY &I Gl & forg oo

(—Toie), feArad ucer # yaifrd fdar mar &

JcaR gd | HETd &l | Yard ol AT Rl TR THR e

BT A e BT A 3T TR H

ESIEE EEl ==l afers | 2597 /80 W 2607 /80, | 0—40—18
Dol 2608 /81 I 2616 /81,

2617 /82 X 2626 /82

Bl fb—30

del | 0—40—18

oS

Iad &l B Afaferd ey S @ A9 waifdd B9 arer afe, feeft farh /afdd, @
9IRS HI 99d DS IMET & /% O 98 S /IH A ARRGAA & 997 (§—7ToIe),
fearae wewr d yeed @l dRg W T qWiE Bl A & WioR [ugdd, S, e o,
RHAae Uee @ ArgH W W At (@R em) f9ad uew WRer @I falad w9 # 99

SWIG Fgd s@fey & “iaR Ui gy 3fery (37eri), IS BIs 81 /8, W I ARBR §RT
frar faar ST ok SWRiaa F9d @afy & [aa™ @ U, fdl /i W e &7 T80T e
fopar SIoeT / fohg SIae |

3T §IT,

FAEIRT / —

(«I9 FW),

gTE Ard (IE e |

[Authoritative English Text of this Department Notification No-UD-A(1)-3/2022-Part-I-loose,
dated 13th November, 2025 as required under clause(3) of Article 348 of the Constitution of India].

URBAN DEVELOPMENT DEPARTMENT
NOTI FICATION
Shimla-2, the 13th November, 2025
No. UD-A(1)-3/2022-Part-I-loose.—In exercise of the powers conferred by Section 3(3) of
the Himachal Pradesh Municipal Corporation Act, 1994 (Act. No. 12 of 1994), the Governor of
Himachal Pradesh, proposes to include within the Municipal Corporation, Una, District Una, H.P.

the local areas specified in the “SCHEDULE” given below and the same is hereby published in the
Rajpatra (e-Gazatte), Himachal Pradesh for the information of the general public:
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“SCHEDULE”

Name of Name Name of | Complete Total number Area in
Patwar of Mohal | Panchayat | or Partial of Khasra (s) hectare
Circle

Bharolian Tabba Tabba Partial | 2597/80 to 2607/80, | 0-40-18
Kalan 2608/81 to 2616/81,

2617/82 to 2626/82
Total Kita=30

Total 0-40-18

If any inhabitant(s)/person(s) who is/are likely to be affected by the inclusion of the said
areas and has any objection(s)/ with regard to this notification, he/she may send the same in writing
to the Principal Secretary(Urban Development) to the Government of Himachal Pradesh through
the Deputy Commissioner, Una, District Una, H.P. within a period of two weeks from the date of
publication of the notification in the Rajpatra (e-Gazette), Himachal Pradesh;

The objection(s) if any, received within the above stipulated period, shall be taken into
consideration by the State Government and after the expiry of above stipulated period, no
objection(s), whatsoever, shall be entertained.

By order,

Sd-

(DEVESH KUMAR),
Principal Secretary (UD).

e faera fawmT

IHAT—2 14 TaRR, 2025

HE&AT JOSI0—T0(1)—5 / 2024 —RAMIS U & I[UTe, BHMEIS Ua TRUTTh]
JNMFTRIH, 1994 (1994 &7 AR FATH 13) & &RT 7 & AT UfST ORT 6 R Uad
fITAT BT YANT B §U, 9 RIS & 1T Foird Jqgdl | o1 faffde g el
gwlumw D I B oY Ie19 (S—7TIe), TZHES USel H YAgeRT UdhIRia fdhar S

Ie Sod WM &7 P IUdeid gRT AU guIfad B9 arol e /sl
farft / R &1 39 ARTEAT H 919d BIs MEY § /8, I 98 I 39 AR &
OTE (§—Toie), fRAmd Uqer § UeRM @ aRiEg ¥ 31 9WiE df Eay & HioR
UG, BARYR & HegH ¥ TG Afa (88 o) fFame gaw WReR B feifad vy
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SRIFd o @y & NdR urd U meruEned), afe o8 €/8 W I9T AR
g1 faar fdar Sioem @ik SwRIgd Fad @y & e @ yvard, fahdl W smery(ene)
B YT &1 fhaT SIQn / fby e |

HH | UcdR | HEd URATfdd WRT AWR qre BT A PELTS
H=T | gd BT | BT A IR H
wTH
1. AEN | daT | 2114/691, 692 & 698, 2661/699, | dTs w0 8 46
2662/699, 700, 701, 2663/702, TR
2664/702, 2703/703, 2704/703, feay

704 ¥ 749, 2311/750, 2312/750,
2313/750, 751 & 780, 780/1,

781 ¥ 786, 2314/787, 2315/787,
2316/788,  2317/788,  2318/789,
2319/789, 790, 2320/791, 2321/791,
2322/791,  2323/791,  2324/792,
2325/792,  2326/792,  2327/793,
2328/793, 794 ¥ 801, 2722/302,
2723/802, 803, 2724/804, 2725/304,
2726/804, 805 & 810, 2727/811,
2728/811, 812 ¥ 833, 840 ¥ 843,
2729/844,  2730/844,  2731/845,
2732/845,  2733/846,  2734/846,
2735/846, 847, 848, 849, 852,

896 ¥ 900, 2329/901, 2330/901,

902 & 905, 2331/906, 2332/906,
2333/907, 2334/907, 908 & 910,
2542/911, 2574/2541/911,
2575/2541/911, 912 & 920, 2116/921,
2117/921, 922 9 924,

926 ¥ 937, 2118/938, 2119/938, 939,
940, 2120/941, 2121/941, 2122/941,
2123/941, 2124/941,

942 & 953, 953/1, 954 & 963, 965,
2125/966, 2126/966, 1469, 2218/1470,
2219/1470, 2220/1470, 2221/1471,
2022/1471,  2223/1472, 2224/1472,
2025/1473, 2226/1473, 2227/1474,
2228/1474, 2229/1474, 1475 & 1490,
1490/1, 1491 ¥ 1499, 1499/1, 1500 ¥
1511,  2417/1512,  2418/1512,
1513,1514, 2419/1515, 2420/1515,
2421/1516, 2422/1516,
2423/1516,1517 & 1531,2230/1532,
2424/2231/1532, 2425/2231/1532,
2426/2231/1532, 1533,1534,
2494/1535, 2495/1535, 2496/1535,
2516/1535, 2517/1535, 1536 & 1540,
2497/1541, 2498/1541,1542 & 1544,
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1544/1, 1545 & 1555, 2555/1556,
2556/1556, 2557/1556,2558/1556,
2559/1556, 2560/1556,1557 & 1570,
2232/1571,2233/1571, 1572 & 1578,
2234/1579, 2427/2235/1579,
2428/2235/1579,1580 | 1592,
2429/1593, 2430/1593, 2431/1594,
2603/2432/1594, 2604/2432/1594,
2433/1594, 1595 & 1601, 2489/1602,
2490/1602, 2491/1602, 2492/1602/1,
2493/1602/1,1603 = 1611, 1611/1,
1612 & 1615, 2596/1616, 2597/1616,
2598/1616, 1617, 1618, 2434/1619,
2435/1619, 1620, 1620/1, 1621, 1622,
2499/1623, 2528/1623, 2529/1623
2537/1623, 2538/1623,2236/1624,
2500/2237/1624, 2501/2237/1624,
2502/2238/1625, 2503/2238/1625,
2239/1625, 2530/1626, 2531/1626,
1627 & 1638, 1638/1, 1639 & 1642,
1642/1, 1959, 2006, 2007, 2008.

Bl bl = 491
2. _é?ﬂ 1726, 1727, 2461/1728, 2462/1728, Q?OQOWO 5
@ 2463/1728, 2509/2464/1728, | Ple b I

B | 2510/2464/1728, 1729 ¥ 1738, | ¥@ AR @
2246/1739, 2247/1739, 2248/1739, | 7% &
2249/1740, 2250/1740, 1741 & 1775, | 2% 7

BT doll

2051/1776,  2252/1776, 2465/1777, e

2466/1777, 1778 & 1807, 2697/1808, | 5 o

2698/1808, 1809 % 1811, 1811/1, 1812, | wew & o

2467/1813, 2468/1813, 1814, 1815, | wea 2 |

2460/1818,  2470/1818, 2471/1878,

1819 % 1822

Bl Tl =109

g 600 51 dwm

SIESIEIN
SITERT / —
(Re%1 FAR),

9= Afd (e faam) |

[Authoritative English text of this Department Notification No.-UD-A(1)-5/2024 dated
14-11-2025 as required under clause (3) of Article 348 of the Constitution of India].

URBAN DEVELOPMENT DEPARTMENT

NOTIFICATION
Shimla-171 002 , 14th November, 2025

No. UD-A(1)-5/2024.—In exercise of the powers conferred by Section 6 read with Section
7 of Himachal Pradesh Municipal Act, 1994 (Act No. 13 of 1994), the Governor of Himachal
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Pradesh proposes to exclude the local areas, as specified in the SCHEDULE attached with this
notification, from the Municipal Council Nadaun, District Hamirpur, Himachal Pradesh and the
same is hereby published in the Rajpatra (e-Gazette), Himachal Pradesh for the information of
general public;

If any inhabitant(s) who is likely to be affected by the exclusion of the said local areas and
has any objection(s) with regard to this notification, he/she may send the same in writing to the
Principal Secretary (Urban Development) to the Government of Himachal Pradesh through Deputy
Commissioner, Hamirpur within a period of two weeks from the date of publication of the
notification in Rajpatra (e-Gazette), Himachal Pradesh;

The objection(s), if any, received within the above stipulated period, shall be taken into
consideration by the State Government and after the expiry of above stipulated period, no
objection(s) whatsoever shall be entertained.

“SCHEDULE”
SI. | Name | Name of Khasra Number proposed Name of Area
No. of Mohal ward in hectare
Patwar
circle
I. Nadaun Bela 2114/691, 692 to 698, 2661/699, | Ward No. 46
2662/699, 700, 701, 2663/702, | 8, Amatar
2664/702, 2703/703, 2704/703, Stadium

704 to 749, 2311/750, 2312/750,
2313/750, 751 to 780, 780/1,

781 to 786, 2314/787, 2315/787,
2316/788,  2317/788,  2318/789,
2319/789, 790, 2320/791, 2321/791,
2322/791,  2323/791,  2324/792,
2325/792,  2326/792,  2327/793,
2328/793, 794 to 801, 2722/802,
2723/802, 803, 2724/804, 2725/804,
2726/804, 805 to 810, 2727/811,
2728/811, 812 to 833, 840 to 843,
2729/844, 2730/844, 2731/845,
2732/845,  2733/846,  2734/846,
2735/846, 847, 848,849,852, 896 to
900, 2329/901, 2330/901,

902 to 905, 2331/906, 2332/906,
2333/907, 2334/907, 908 to 910,
2542/911, 2574/2541/911,
2575/2541/911, 912 to 920, 2116/921,
2117/921, 922 to 924, 926 to 937,
2118/938, 2119/938, 939,

940, 2120/941, 2121/941, 2122/941,
2123/941, 2124/941, 942 to 953,
953/1, 954 to 963, 965, 2125/966,
2126/966, 1469, 2218/1470,
2219/1470, 2220/1470, 2221/1471,
2022/1471,  2223/1472, 2224/1472,
2025/1473, 2226/1473, 2227/1474,
20228/1474, 2229/1474, 1475 to 1490,
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1490/1, 1491 to 1499, 1499/1, 1500 to
1511,  2417/1512,  2418/1512,
1513,1514, 2419/1515, 2420/1515,
2421/1516, 2422/1516,
2423/1516,1517 to 1531, 2230/1532,
2424/2231/1532, 2425/2231/1532,
2426/2231/1532, 1533, 1534,
2494/1535, 2495/1535, 2496/1535,
2516/1535, 2517/1535, 1536 to 1540,
2497/1541, 2498/1541, 1542 to 1544,
1544/1,1545 to 1555, 2555/1556,
2556/1556, 2557/1556, 2558/1556,
2559/1556, 2560/1556, 1557 to 1570,
2232/1571, 2233/1571, 1572 to 1578,
2234/1579, 2427/2235/1579,
2428/2235/1579, 1580 to 1592,
2429/1593, 2430/1593, 2431/1594,
2603/2432/1594, 2604/2432/
1594,2433/1594, 1595 to 1601,
2489/1602, 2490/1602, 2491/1602,
2492/1602/1, 2493/1602/1, 1603 to
1611, 1611/1, 1612 to 1615,
2596/1616,  2597/1616,2598/1616,
1617, 1618, 2434/1619, 2435/1619,
1620, 1620/1, 1621, 1622, 2499/1623,
2528/1623,  2529/1623,2537/1623,
2538/1623, 2236/1624, 2500/2237/
1624, 2501/2237/1624, 2502/2238/
1625,  2503/2238/1625, 2239/1625,
2530/1626, 2531/1626, 1627 to
1638,1638/1, 1639 to 1642, 1642/1,
1959, 2006, 2007, 2008.

Total Kita= 491

Bela
(Indira
Colony)

1726,1727, 2461/1728, 2462/1728,
2463/1728, 2509/2464/1728,
2510/2464/1728, 1729 to 1738,
2246/1739, 2247/1739, 2248/1739,
2249/1740, 2250/1740, 1741 to 1775,
2251/1776, 2252/1776, 2465/1777,
2466/1777, 1778 to 1807, 2697/1808,
2698/1808, 1809 to 1811, 1811/,
1812, 2467/1813, 2468/1813, 1814,
1815, 2469/1818, 2470/1818, 2471/
1878, 1819 to 1822.

Total Kita=109

The  Mahal
Bela area
which lies
uphill  from
the road
starting from
Shiv Mandir
in front of
SDM Colony
Ward No. 9,
(Bela).

Total

600

51Hect.

By order
Sd/-

(DEVESH KUMAR)
Pr. Secretary (UD).
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Iy fRate ST feamrae uewr

STATE ELECTION COMMISSION HIMACHAL PRADESH
amaSd, RMe—171002. Armsdale, Shimla-171002 Tel. 0177-2620152, 2620159, 2620154,
Email:secysec-hp@nic.in

NOTIFICATION
Dated the 13th November, 2025

No. SEC(F)1-40/2023-Vol-I-5001.—The State Election Commission in exercise of the
powers vested in it under Article 243ZA of the Constitution of India, Section 281 of the H.P.
Municipal Act, 1994, read with Rule 14 of the H.P. Municipal Election Rules, 2015, hereby issues
following schedule for preparation of electoral rolls in respect of Nagar Panchayat Sunni of District
Shimla:—

1. | Publication of draft electoral rolls 14-11-2025

2. | Period for lodging claims and objections | 15-11-2025 to 24-11-2025
before the Revising Authority

6. | Period for deciding claims and objections by | Up to 27-11-2025
the Revising Authority.

7. | Period for filing appeals before the | Within seven days from the order
Appellate Authority. passed by the Revising Authority i.e.
up to 04-12-2025

8. | Period for deciding appeals by the Appellate | Up to 06-12-2025
Authority.

9. | Final publication of Electoral Rolls On or before 07th December, 2025

Further the State Election Commission hereby notifies the 01st October, 2025 as qualifying
date to determine the eligibility of an elector for registration in the electoral roll as required under
Rule 17 (a) of the H.P. Municipal Election Rules, 2015.

Further all the directions issued vide Notification No. SEC(F)1-40/2023-Vol-I- 3834,
dated 01st October, 2025 shall be applicable ipso-facto to this programme.

Kindly acknowledge receipt and pay personal attention.

By order,

Sd/-

(ANIL KUMAR KHACHI),
State Election Commissioner ,
Himachal Pradesh.

In the Court of Executive Magistrate (Tehsildar), Bhoranj,
District Hamirpur (H.P.)

In the matter of :

Deepa Devi d/o Hans Raj, r/o Village Manoh Uprla, P.O. Karohta, Tehsil Bhoranj, District
Hamirpur (H.P.) .. Applicant.
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Versus

General Public . .Respondent.

Application u/s 13(3) of Birth and Death Registration Act, 1969 and Section 9(3) of H.P.
Birth and Death Registration Rules, 2003.

Whereas, Deepa Devi d/o Hans Raj, r/o Village Manoh Uprla, P.O. Karohta, Tehsil
Bhoranj, District Hamirpur (H.P.) has moved an application before the undersigned under section
13(3) of Birth & Death Registration Act, 1969 and Section 9(3) of H.P. Birth & Death Registration
Rules, 2003 alongwith affidavits and other relevant documents for entering date of birth i.e.
12-08-1965 could not be registered in record of Gram Panchayat Karohta.

Now, therefore by this proclamation, the general public is hereby informed that any person
having any objection(s) for the registration of delayed date of birth of Deepa Devi d/o Hans Raj
may submit their objections in writing or appear in person in this court on or before 20-11-2025 at
10.00 A.M., failing which no objection will be entertained after expiry of date.

Seal. Sd/-

Executive Magistrate,
Bhoranj, District Hamirpur (H.P.).

In the Court of Executive Magistrate (Tehsildar), Bhoranj,
District Hamirpur (H.P.)

In the matter of :

Jeet Ram s/o Kanshi Ram, r/o Village Kakkar, P.O. Chandruhi, Tehsil Bhoranj, District
Hamirpur (H.P.) .. Applicant.

Versus
General Public . .Respondent.

Application u/s 13(3) of Birth and Death Registration Act, 1969 and Section 9(3) of H.P.
Birth and Death Registration Rules, 2003.

Whereas, Jeet Ram s/o Kanshi Ram, r/o Village Kakkar, P.O. Chandruhi, Tehsil Bhoranj,
District Hamirpur (H.P.) has moved an application before the undersigned under section 13(3) of
Birth & Death Registration Act, 1969 and Section 9(3) of H.P. Birth & Death Registration Rules,
2003 alongwith affidavits and other relevant documents for entering date of birth.
18-11-1993 which could not be registered in record of Gram Panchayat Kakkar.

Now, therefore by this proclamation, the general public is hereby informed that any person
having any objection(s) for the registration of delayed date of birth of Jeet Ram s/o Kanshi Ram
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may submit their objections in writing or appear in person in this court on or before 20-11-2025 at
10.00 A.M., failing which no objection will be entertained after expiry of date.

Seal. Sd/-

Executive Magistrate,
Bhoranj, District Hamirpur (H.P.).

In the Court of Executive Magistrate (Tehsildar), Bhoranj,
District Hamirpur (H.P.)

In the matter of :

Ashok Kumar s/o Kishor Lal, r/o Village Bahanwin, P.O. Bahanwin, Tehsil Bhoranj,
District Hamirpur (H.P.) .. Applicant.

Versus
General Public . .Respondent.

Application u/s 13(3) of Birth and Death Registration Act, 1969 and Section 9(3) of H.P.
Birth and Death Registration Rules, 2003.

Whereas, Ashok Kumar s/o Kishor Lal, r/o Village Bahanwin, P.O. Bahanwin, Tehsil
Bhoranj, District Hamirpur (H.P.) has moved an application before the undersigned under section
13(3) of Birth & Death Registration Act, 1969 and Section 9(3) of H.P. Birth & Death Registration
Rules, 2003 alongwith affidavits and other relevant documents for entering date of birth
16-08-1973 which could not be registered in record of Gram Panchayat Bahanwin.

Now, therefore by this proclamation, the general public is hereby informed that any person
having any objection(s) for the registration of delayed date of birth of Ashok Kumar s/o Kishor Lal
may submit their objections in writing or appear in person in this court on or before 20-11-2025 at
10.00 A.M., failing which no objection will be entertained after expiry of date.

Seal. Sd/-

Executive Magistrate,
Bhoranj, District Hamirpur (H.P.).

In the Court of Executive Magistrate (Tehsildar), Bhoranj,
District Hamirpur (H.P.)

In the matter of :

Kamla Devi d/o Bohra Ram, r/o Village Bajroh, P.O. Badhani, Tehsil Bhoranj, District
Hamirpur (H.P.) .. Applicant.
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Versus

General Public . .Respondent.

Application u/s 13(3) of Birth and Death Registration Act, 1969 and Section 9(3) of H.P.
Birth and Death Registration Rules, 2003.

Whereas, Kamla Devi d/o Bohra Ram, r/o Village Bajroh, P.O. Badhani, Tehsil Bhoranj,
District Hamirpur (H.P.) has moved an application before the undersigned under section 13(3) of
Birth & Death Registration Act, 1969 and Section 9(3) of H.P. Birth & Death Registration Rules,
2003 alongwith affidavits and other relevant documents for entering date of birth i.e. 03-03-1975
which could not be registered in record of Gram Panchayat Bajroh.

Now, therefore by this proclamation, the general public is hereby informed that any person
having any objection(s) for the registration of delayed date of birth of Kamla Devi d/o Bohra Ram
may submit their objections in writing or appear in person in this court on or before 20-11-2025 at
10.00 A.M., failing which no objection will be entertained after expiry of date.

Seal. Sd/-

Executive Magistrate,
Bhoranj, District Hamirpur (H.P.).

In the Court of Naib Tehsildar-cum-Executive Magistrate, Dhatwal at Bijhari,
Distt. Hamirpur (H.P.)

In the matter of :

Santosh Kumar
Versus
General Public
Notice to General Public.

Santosh Kumar s/o Burfi Ram, Village Karha, P.O. Bijhari, Tehsil Dhatwal at Bijhari, Distt.
Hamirpur (H.P.) has applied in this office for the entry of his date of birth which has taken place
on 06-01-1965 but due to ignorance the same could not be entered in the record of Gram Panchayat
Balh-Bihal. The applicant in support of the facts of the event has submitted the requisite documents
and the same have been perused accordingly.

General public is hereby informed through this notice that if any person having any
objection regarding the entry of date of birth of the applicant i.e. 06-01-1965, they can either in
person or through counsel file their objections before the undersigned within 30 days from the issue
of this publication, otherwise the matter shall be proceeded further accordingly.

Issued under my hand and seal of the court on 01-11-2025.

Seal. Sd/-
Naib Tehsildar-cum-Executive Magistrate,
Dhatwal at Bijhari, District Hamirpur (H.P.).
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In the Court of Sub-Divisional Magistrate Exercising the Powers of Marriage Officer
Nadaun, District Hamirpur (H.P.)

In the matter of:

1.  Aman Sharma s/o Rajan Sharma, r/o Village Lahar Kotlu, Post Office Sudhial, Tehsil
Nadaun, District Hamirpur (H.P.).

2. Ranjna Devi widow of Manish Kumar, r/o Village Saloa, Post Office Phakloh, Tehsil
Jawalamukhi, District Kangra, H.P.

Versus
General Public
Subject.— Notice for Registration of Marriage under Special Marriage Act, 1954.

The above applicants have filed an application u/s 16 of Special Marriage Act, 1954
alongwith affidavits and supporting documents in the court of undersigned in which they have
stated that they have solemnized their marriage on 24-09-2025 at Shiv Mandir at aiyan Da Ghata,
Sub-Tehsil Manjeen, Distt. Kangra, H.P. and they are living as husband and wife since then, hence
their marriage may be registered.

Therefore, the general public is hereby informed through this notice that if any person who
have objection regarding this marriage can file the objections personally or in writing before this
office on or before 27-11-2025 at 11.00 A.M. The objection(s) after 29-09-2025 at 11.00 A.M. will
not be entertained by this office and then the marriage will be registered accordingly as per the law
prescribed.

Issued on this 04-10-2025 under my hand and seal of this office.
Seal. Sd/-

Sub-Divisional Magistrate-cum-Marriage Olfficer,
Nadaun, Distt. Hamirpur (H.P.).

In the Court of Naib Tehsildar-cum-Executive Magistrate, Dhatwal at Bijhari,
Distt. Hamirpur (H.P.)

In the matter of :

Bimla Devi
Versus
General Public

Notice to General Public.
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Bimla Devi d/o Dhian Singh, r/o Village Balh-Patiyalan, Tehsil Dhatwal at Bijhari, Distt.
Hamirpur (H.P.) has applied in this office for the entry of her date of birth i.e. 10-01-1970 but due
to ignorance the same could not be entered in the record of Gram Panchayat Balh-Bihal. The
applicant in support of the facts of the event has submitted the requisite documents and the same
have been perused accordingly.

General public is hereby informed through this notice that if anyone has any objection
regarding the entry of date of birth of the applicant they can either in person or through counsel can
file their objections before the undersigned within 30 days from the issue of this publication,
otherwise the matter shall be proceeded further accordingly.

Issued under my hand and seal of the court on 30-10-2025.
Seal. Sd/-

Naib Tehsildar-cum-Executive Magistrate,
Dhatwal at Bijhari, District Hamirpur (H.P.).
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In the Court of Marriage Officer-cum-Sub-Divisional Magistrate, Balh,
District Mandi (H.P.)

In the matter of :

1. Sh. Rohit s/o Late Sh. Param Dev, r/o Village & P.O. Nagchala, Tehsil Balh, District
Mandi (H.P.).

2. Smt. Priya d/o Sh. Hira Lal, r/o Muhalla Sanyardh, P.O. Talyahar, Tehsil Sadar, Distt.
Mandi, H.P.

Versus
General Public

Subject—Application for the registration of Marriage under section 15 of Special Marriage Act,
1954.

Sh. Rohit s/o Late Sh. Param Dev, r/o Village & P.O. Nagchala, Tehsil Balh, District Mandi
(H.P.) and Smt. Priya d/o Sh. Hira Lal, r/o Muhalla Sanyardh, P.O. Talyahar, Tehsil Sadar, Distt.
Mandi, H.P. under section 15 of Special Marriage Act, 1954 state that they have solemnized their
marriage on 20-10-2023 according to Hindu rites and customs at Muhalla Sanyardh, P.O.
Talyahar, Tehsil Sadar, District Mandi (H.P.) and they are living together as husband and wife
since then. Hence, their marriage may be registered under Special Marriage Act, 1954.

Therefore, the general public is hereby informed through this notice that any person, who
has any objection regarding this marriage, can file the objection personally or in writing before this
court on or before 02-12-2025. After that no objection will be entertained and marriage will be
registered.

Issued today on 03-11-2025 under my hand and seal of the court.
Seal. Sd/-

Marriage Officer-cum-Sub-Divisional Magistrate,
Balh, District Mandi (H.P.).
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In the Court of Assistant Collector Grade-II, Sub-Tehsil Parwanoo,
District Solan (H.P.)

Case No. : 29/ 2025 Date of Instt. : 03-11-2025 Date of Decision : 10-11-2025

Savita Yadav w/o Lt Mishri Lal Yadav, Permanent r/o Village Chaklander, P.O. Karmota,
Tehsil Sikandarpur, District Baliya, Uttar Pradesh.
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Versus

General Public through MC Parwanoo, Sub-Tehsil Parwanoo, Distt. Solan, H.P.

Application under section 13(3) of H.P. Birth and Death Registration Act, 1969.
Proclamation

Savita Yadav w/o Lt Mishri Lal Yadav, Permanent r/o Village Chaklander, P.O. Karmota,
Tehsil Sikandarpur, District Baliya, Uttar Pradesh has filed an application under section 13(3) of
the Birth & Death Registration Act, 1969 stating therein that her son Rajeev Kumar Yadav was
born on 20-11-2009 at r/o House No 33, Near Police Station Sector-2 Parwanoo, Sub-Tehsil
Parwanoo, but his birth could not be registered in the birth records of M.C. Parwanoo with in
stipulated period. She prayed for passing necessary orders to the MC Parwanoo, for entering the
same.

Therefore, by this proclamation, the General Public is hereby informed that any person
having objection regarding registering the Birth of Rajeev Kumar Yadav s/o Lt Mishri Lal Yadav,
permanent r/o Village Chaklander, P.O. Karmota, Tehsil Sikandarpur, District Baliya, Uttar
Pradesh, presently r/o House No 33, Near Police Station Sector-2, Parwanoo, Sub-Tehsil Parwanoo
in the records of MC Parwanoo, may file their objections in this court on or before 10-12-2025
failing which no objection shall be entertained Later.

Given under my hand and seal on this 6th day of November, 2025.
Seal. Sd/-

Assistant Collector 2nd Grade-cum-Naib Tehsildar
Sub-Tehsil Parwanoo, District Solan (H. P.).

In the Court of Assistant Collector Grade-II, Sub-Tehsil Parwanoo,
District Solan (H.P.)

Case No. : 30/ 2025 Date of Instt. : 06-11-2025 Date of Decision : 10-12-2025

Sunil Kumar s/o Lt Radhey Shyam, r/o MIG-78, Sector-01, Parwanoo, Sub-Tehsil
Parwanoo.

Versus
General Public through MC Parwanoo, Sub-Tehsil Parwanoo, Distt. Solan, H.P.

Application under section 13(3) of H.P. Birth and Death Registration Act, 1969.

Proclamation

Sunil Kumar s/o Lt. Radhey Shyam r/o MIG-78, Sector-01, Parwanoo, Sub-Tehsil
Parwanoo has filed an application under section 13(3) of the Birth & Death Registration Act, 1969
stating therein that his mother Smt. Premo Devi Died on 29-08-2024 at r/o MIG-78, Sector-1,
Parwanoo, Sub-Tehsil Parwanoo, but her death could not be registered in the death & birth records
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of MC Parwanoo with in stipulated period. He prayed for passing necessary orders to the MC
Parwanoo, for entering the same.

Therefore, by this proclamation, the General Public is hereby informed that any person
having objection regarding registering the DEATH of Smt. Premo Devi w/o Radhey Shyam, r/o
MIG-78, Sector-1 Parwanoo, Sub-Tehsil Parwanoo in the records of MC Parwanoo, may file their
objections in this court on or before 10-12-2025, failing which no objection shall be entertained
Later.

Given under my hand and seal on this 6th day of November, 2025.

Seal. Sd/-
Assistant Collector 2nd Grade-cum-Naib Tehsildar
Sub-Tehsil Parwanoo, District Solan (H. P.).

In the Court of Assistant Collector Grade-II, Sub-Tehsil Parwanoo,
District Solan (H.P.)

Case No. : 31/ 2025 Date of Instt. : 06-11-2025 Date of Decision : 10-12-2025

Smt. Meena Devi w/o Sh. Ram Swaroop, permanent r/o Village Nara, P.O. Badhonighat,
Tehsil Baddi Distt. Solan H.P.

Versus

General Public through GP Pratha, Sub-Tehsil Parwanoo, Distt. Solan, H.P.

Application under section 13(3) of H.P. Birth and Death Registration Act, 1969.
Proclamation

Smt. Meena Devi w/o Sh. Ram Swaroop, Permanent r/o Village Nara, P.O. Badhonighat,
Tehsil Baddi, Distt. Solan, H.P. has filed an application under section 13 (3) of the Birth & Death
Registration Act, 1969 stating therein that she was born on 21-07-1983 at r/o Village Chakli, P.O.
Pratha, Sub-Tehsil Parwanoo, but her Birth could not be registered in the birth records of GP Pratha
with in stipulated period. She prayed for passing necessary orders to the GP Pratha for entering the
same.

Therefore, by this proclamation, the General Public is hereby informed that any person
having objection regarding registering the Birth of Smt. Meena Devi d/o Hari Kishan Village
Chakli P.O. Pratha now w/o Sh. Ram swaroop permanent r/o Village Nara, P.O. Badhonighat,
Tehsil Baddi Distt. Solan H.P. may file their objections in this court on or before 10-12-2025,
failing which no objection shall be entertained Later.

Given under my hand and seal on this 06th day of November, 2025.
Seal. Sd/-

Assistant Collector 2nd Grade-cum-Naib Tehsildar
Sub-Tehsil Parwanoo, District Solan (H. P.).
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In the Court of Dr. Poonam, HPAS, Marriage Officer-Cum-Sub Divitional Magistrate, Solan.
Tehsil & District Solan (H.P.)

Notice Under Section 16 of Special Marriage Act.

Whereas, Sh. Ram Kumar, s/o Sh. Leela Bahadur alias Leela Dutt, r/o Pwer House Road,
Saproon (653), Tehsil and District Solan, (H.P.) and Smt. Mina Magar, d/o Sh. Dev Bahadur
Magar, r/o Ward No. 13, Municipality Nepalgunj, District Banke, Nepal, have filed application for
the registration of their marriage, which was solemnized on 23-03-2025, and they have been living
as husband and wife ever since then.

And whereas, both applicants have submitted in their application and in their affidavits that
Sh. Ram Kumar and Smt. Mina Magar were unmarried at the time of solemnization of their
marriage and were major in age and having no prohibited relation to each other, debarring them to
marry each other. Both the applicants have requested for registration of their marriage.

Notices have been served to all concerned and General Public to this effect if anybody has
got any objection regarding the registration of marriage duly solemnized between the above parties
i.e. Sh. Ram Kumar and Smt. Mina Magar, they may file their written objections and appear
personally or through their authorized agents before me within a period of thirty days from the date
of issuances of this notice. After expiry of the said period, the marriage certificate would be issued
to the applicants by this Court post which no objection will be heard or accepted.

Issued under my hand and seal of the court on this 30 th day of October, 2025.

Seal. Sd/-
Marriage Officer-cum-

Sub-Divisional Magistrate,

Solan, District Solan (H. P.).
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CHANGE OF NAME

I, Ujagar Singh s/o Sh. Dhani Ram, r/o Village, P.O. & Tehsil Sangrah, District Sirmaur
(H.P.) declare that I have changed my name from Jagar Singh Kanth to Ujagar Singh for all
purposes in future. Please note.

UJAGAR SINGH

s/0 Sh. Dhani Ram,

r/o Village, P.O. & Tehsil Sangrah,
District Sirmaur (H.P.).

CHANGE OF NAME

I, Anil Kumar s/o Sh. Anant Ram, r/o Village Balera (420), P.O. Balera, Tehsil Arki,
District Solan (H.P.)-173221 declare that the birth certificate of my son issued by the Regional
Hospital Solan entered name Naksh. Now I have changed my son's name from Naksh to Aarav.
In future my son should be known by the name Aarav. All concerned please may note.

ANIL KUMAR

s/o Sh. Anant Ram,

r/o Village Balera (420), P.O. Balera,
Tehsil Arki, District Solan (H.P.).
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CHANGE OF NAME

I, Neelam Singh s/o Sh. Jagdev Singh, r/o Village Tattal, P.O. Khel, Tehsil Nurpur, District
Kangra (H.P.) declare that I have changed my minor daughter's name from Hanika Singh to Urvi
for all purposes in future. Please note.

NEELAM SINGH

s/o Sh. Jagdev Singh,

r/o0 Village Tattal, P.O. Khel,

Tehsil Nurpur, District Kangra (H.P.).

CORRECTION OF NAME

I, Shakun Sharma w/o Sh. Ritesh Dogra, r/o Village Bari, P.O. Dhameta, Tehsil Fatehpur,
District Kangra (H.P.) declare that my daughter's name is Aadhya Sharma, but in the birth
certificate issued by Medical Collage and Hospital Tanda, my daughter's name is recorded as
Ritisha Dogra, which is wrong, while my daughter's correct name is Aadhya Sharma. All concerned
please note.

SHAKUN SHARMA

w/o Sh. Ritesh Dogra,

r/o Village Bari, P.O. Dhameta,

Tehsil Fatehpur, District Kangra (H.P.).

CHANGE OF NAME

I, Daya Ram s/o Sh. Jyoti Ram, r/o Village Drabil, P.O. Jhakando, Tehsil Shillai, District
Dirmaur (H.P.)-173027 have changed the name of my minor daughter from Shrisati (Old Name) to
Srishti. All concerned please note.

DAYA RAM

s/o Sh. Jyoti Ram,

r/o Village Drabil, P.O. Jhakando,
Tehsil Shillai, District Sirmaur (H.P.).
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CHANGE OF NAME

I, Joginder Singh s/o Sh. Tika Ram, r/o Village & P.O. Panar, Tehsil Dadahu, District
Sirmaur (H.P.) declare that I have changed the name of my son from Rayansh Chauhan to Reyansh
Chauhan. His Aadhar No. is 5747 1125 0386. All concerned please note.

JOGINDER SINGH

s/o Sh. Tika Ram,

r/o Village & P.O. Panar,

Tehsil Dadahu, District Sirmaur (H.P.).

CHANGE OF NAME

I, Bhupender Singh aged 38 years s/o Sh. Mohan Singh, r/o Village Dhyanpur, P.O.
Ghanagughat, Tehsil Arki, District Solan (H.P.) declare that my son's name is wrongly entered in
Aadhar Card No. 4956 9245 6570 as Kashish (Old Name). The correct name of my son is Krish
Thakur (New Name). All concerned please may note.

BHUPENDER SINGH

s/o Sh. Mohan Singh,

r/o Village Dhyanpur, P.O. Ghanagughat,
Tehsil Arki, District Solan (H.P.).
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